FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SAR ISPAT PRIVATE LIMITED
OPERATING INSTEEL INDUSTRY AT CHENNAI AND PUDUCHERRY

(Under sub regulation (1) of regulation36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along| SAR ISPAT PRIVATE LIMITED
with PAN & CIN/ LLP No. PAN:AABCS5915L
CIN: U27101TN1998PTC102002
2. | Address of the registered office No.770, T H Road, Chennai, Tamil Nadu,
6000081
3. | URL of website Not Available
4. | Details of place where majority of | Puducherry and Chennai
Fixed assets are located
5. | Installed capacity of main | Furnace and Billet CCM Capacity 36000
products/ services metric tones per annum and
Rolling mill capacity 50000 metric tones
per annum
6. | Quantity and value of main | Nil
products/services sold in last
Financial year
7. | Number of employees/workmen Nil
8. | Further details including last | All documents can be obtained by
available financial statements | sending email at E-mail id:
(with schedules) of two years, lists | sarispat.cirp@gmail.comand
of creditors are available at URL: capiyushj@gmail.com
9. | Eligibility for resolution | Can be obtained by sending email at E-
applicants under section 25(2)(h) | mail ids: sarispat.cirp@gmail.com and
of the Code is available at URL: capiyushj@gmail.com
10.| Last date for receipt of expression | 01st August 2024
of interest
11.| Date of issue of provisional list of 05t August 2024
prospective resolution applicants
12.| Last date for submission of | 10t August 2024
objections to provisional list
13.| Date of issue of final list of 14th August 2024
prospective resolution applicants
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14.

Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

19th August 2024

15.

Last date for submission of
Resolution plans

18th September 2024

16.

Process email id to submit
Expression of Interest

sarispat.cirp@gmail.com

Date:17/07 /2024
Place: Chennai

Digitally signed
by PIYUSH
KISHANLAL JANI
Date: 2024.07.17
16:41:20 +05'30'

Piyush Kisanlal Jani
Resolution Professional

For SAR Ispat Private Limited
Reg No. IBBI/IPA-001/1P-P01439/2018-2019/12164
AFA Validity Date: 05/11/2024
Address: Om Ashray, New Laxminagar, Behind
Mazar Ring Road, Gondia,

Maharashtra, 441614
EmaillD:capiyushj@gmail.com
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/\ Reliance Asset Reconstruction Company Ltd.
ReLI A Nce Corporate Office: 11th Floor, North Side, R-Tech Park,

Asset Reconstruction Western Express Highway, Goregaon (East), Mumbai 400 063

PUBLIC NOTICE FOR E-AUCTION SALE OF SECURED ASSETS

Reli AssetR uction Company Ltd (RARC), a Trustee of “SBI Bank RARC 035 Trust” is an assignee and a secured creditor of below
mentioned borrower by virtue of Assignment Agreement dated 20.04.2017 executed with State Bank of India.

The undersigned in exercise of powers conferred under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and Security Interest (Enforcement) Rules, 2002 hereby give notice to public in general that the below mentioned property shall
be sold by way of “online e-auction” for recovery of dues. The properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO
RECOURSE?” basis apart from other terms mentioned below.

NAME OF BORROWER/GUARANTORS OUTSTANDING DUES | Date of Possession

1. M/S. Ranjith Electricals, Rep By Its Partner MrK.Ravi & Mr. T.R.Pandian, Flat No.1,| Rs.25,82,49,028.56/-
Manmandir Flat, Plot No.1, Balaji Nagar Extension, New Perungalathur, Chennai — 600 063. (Rupees Twenty-Five
Also At A, No.2/32, Arunagiri Nathar Street, New Perungalathur, Chennai — 6000 063. B, No. Crores Eighty-Two 30.05.2023
5, Railway Colony First Street, Nelson Manickam Road, Aminjikarai, Chennai — 600 029. Lakh Forty-Nine
2. Mr. K. Ravi, S/0. Mr. L.Kuberan, No. 5, Railway Colony First Street, Nelson Manickam Road, | - Thousand Twenty-Eight
Aminjikarai, Chennai— 600 029. 3. Mr. T.R. Pandian, S/O Mr.T.S.Raghavan No. 2/32, Arunagiri and Paise Fifty-Six
Nathar Street, New Perungalathur, Chennai — 600 063. Only)
4. Mr. TR. Mahadevan, S/O Mr.T.S.Raghavan No. 2/32, Arunagiri Nathar Street, New
Perungalathur, Chennai — 600 063.
5. Mr. TR. Ellappan, S/O Mr.T.S.Raghavan No. 2/32, Arunagiri Nathar Street, New
Perungalathur, Chennai — 600 063.

DESCRIPTION OF THE IMMOVABLE PROPERTIES RESERVE PRICE EMD AMOUNT
Item - | All the piece and parcel vacant land admeasuring 12786 sq.ft comprised in Survey Rs.9,59,00,000/- Rs.95,90,000/-
Numbers 9/2, 12/1, 12/2, T.S.No. 52/1, Block No. 55 of Koyembadu Village, Egmore — (Rupees Nine Crore (Rupees Ninety-
Nungambakkam Taluk at TSD Nagar, Koyembedu, Chennai — 600 107, the land being in three Fifty-Nine Five Lakhs Ninety
portions Item (a): admeasuring 3191 sq.ft North by: Purchaser’s land; South by: Plot No.9 Lakhs Only) Thousand Only)
and Plots in Block No. 55; East by: T.S.D.Nagar Road and West by: Door No.3/38 and Plots
in Block No.55 Item (b): admeasuring 4800 sq.ft North by: T.S.D. Nagar; South by:
Balance land; East by: T.S.D. Nagar and West by: Balance land; Item (c): admeasuring 4795
sq.ft North by: T.S.D. Nagar; South by: Balance land; East by: Balance land and West by:
Plot Nos. 5/38, 3/38 & 3/36

Details Of Auction Events: -
Inspection of Property: 07.08.2024 From 11.00A.M to 01.00 P.M
Last date for bid submission: 08.08.2024
Date of e-auction: 09.08.2024 Between 1 PM to 2 PM (with Auto extension of 5 minutes each)
TERMS AND CONDITIONS OF E-AUCTION SALE
1. The property shall not be sold below the reserve price and sale is subject to the confirmation by Reli Asset R truction Company
Limited (RARC) as secured creditor. The properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE”.
2. E-auction will be held through RARC's approved service provider M/s ARCA EMART PRIVATE LIMITED at website:
https://www.Auctionbazaar.com (web portal of ARCA EMART PRIVATE LIMITED). E-auction tender documents containing online e-auction bid
form along with General Terms and Conditions of online e-auction sale are available in websites: www.rarcl.com and
https://www.Auctionbazaar.com intending bidders may download relevant documents.
3. The intending bidders are required to have a valid email id as the participation ID and password by e-auction agency shall be communicated at
their e-mail id only.
4. Intending bidders have to submit their BID in the prescribed format with EMD remittance details along with self-attested KYC documents (PAN,
AADHAR card etc) and the same shall be submitted to Authorized Officer of Reliance Asset Reconstruction Company Limited (RARC) at 6th Floor,
Khivraj Complex II, No.477-482, Anna Salai, Nandanam, Chennai — 600035 and by email to Satheesh.p.kumar@relianceada.com after which the
participation ID and password shall be communicated at their email only. Last date of submission of Bid Form is on 08.08.2024. The bid form or EMD
received late for any reason whatsoever will not be entertained. Bid without EMD and Bid below the reserve price shall be rejected summarily.
Certificate of Sale will be issued in favour of successful bidder / bidders only and we will not entertain add and replacement of new bidder / bidders.
5. Bidder has to mandatorily give undertaking under Section 29A of Indian Bankruptcy Code, 2016
6. Neither RARC nor the service provider will be responsible for any lapses/failure on the part of the bidder on account of network disruptions.
Toward off such incidents, bidders are advised to make all necessary arrangements such as alternative power back-ups etc
7. Eamnest Money Deposit (EMD) shall be deposited through RTGS/NEFT fund transfer to Current Account No: 36718693732, Name of the
Bank: State Bank of India, Branch: (Mumbai), Name of the Beneficiary: SBI Bank RARC 035 Trust, IFSC Code: SBIN0000300. Please note
that the Cheque/Demand Draft shall not be accepted towards EMD.
8. The Bids below reserve price and/or without EMD amount shall not be accepted. Bidders may improve their further bid amount in multiple of|
Rs.1,00,000/- (Rupees One Lakhs Only). In case sole bidder, bidder has to improve his bid minimum by one incremental.
9. The successful bidder shall pay 25% of the bid amount/sale price (including earnest money already paid) immediately after declaration of suc-
cessful bidder. The successful bidder shall deposit balance 75% of the bid amount/sale price within 15 days from declaration of successful bidder.
10. If successful bidder fails to deposit sale price as stated above, all deposits including EMD shall deemed to be forfeited without any further notice.
However, extension of further reasonable period for making payment of balance 75% may be allowed and shall be at the sole discretion of|
Authorized Officer.
11. The EMD amount of unsuccessful bidders will be returned without interest, after the closure of the E-auction sale proceedings.
12. The particulars given by the Authorized officer are stated to the best of his knowledge, belief and records. Authorized officer shall not be respon-
sible for any error, mis-statement or omission etc.
13. The undersigned Authorized Officer has the absolute right and discretion to accept or reject any bid or adjourn/postpone/cancel the sale or
modify any terms and conditions of the sale without any prior notice or assigning any reasons.
14. The bidders should make discreet enquiries as regards charges/encumbrances on the property and should satisfy themselves about the title,
extent, quality of the property before submitting their bid. No claim of whatsoever nature regarding charges, encumbrances over the property and
any other matter etc., shall be entertained after submission of the online bid.
15. Any arrears, dues, taxes, charges whether statutory or otherwise including stamp duty/registration fees on sale of property shall be borne by
the purchaser only.
16. For further details, contact Mr. Satheesh Kumar P, Associate Vice President — Legal, Mobile No- 8939677550 of ~ M/s. Reliance Asset
Reconstruction Company Ltd. at above mentioned address.
17. The sale certificate shall be issued after receipt of entire sale consideration and confirmation of sale by secured creditor. The sale certificate
shall be issued in the name of the successful bidder. No request for change of name in the sale certificate other than the person who submitted
the bid/participated in the e-auction will be entertained.
THIS NOTICE WILL ALSO SERVE AS STATUTORY 15 DAYS NOTICE TO THE BORROWER/GUARANTORS/MORTGAGOR UNDER

CHENNAI | WEDNESDAY, 17 JULY 2024 Business Standard

IF" 2}/l Punjab State Power Corporation Limited

(Regd. Office PSEB Head Office, The Mall Patiala
Corporate Identification Number (CIN): U40109PB2010SGC033813
Website: www.pspcl.in Mobile No. 96461-55525

Short Term E-Tender Eng. No. 7575/P-3/EMP-12723

Dated: 15.07.2024

Dy. Chief Engineer/ Headquarter (Procurement Cell-3) GGSSTP, Roopnagar invites E-
Tender ID No. 2024_POWER _123837_1 for the Procurement of Spares for Seal Assy.
Set for Hot air gates of Bowl mills of stage-Ill of GGSSTP, Ropar.

For detailed NIT & Tender Specification please refer to https://eproc.punjab.gov.in from
16.07.24/ 05.00 PM PM onwards.

Note:- Corrigendum and addendum, if any, will be published online at
https://eproc.punjab.gov.in.

76155/12/3113/2023/35697 RTP 63/24

M/s. ALECTRONA ENERGY PRIVATE LIMITED
(in Liquidation)
Liquidator’s Office: Flat No. 31, 3rd Floor, ‘Krishna’ 59, 1st Avenue, 100-Ft. Road,
Ashok NaAgar,Chennai 600083 (Tamil Nadu)

Notice for the sale of assets of Corporate Debtor, M/s. Alectrona Energy Private Limited as

a Going Concern is hereby given to the public in general under section 35(f) of the

Insolvency and Bankruptcy Code 2016 read with Regulation 33 of the Liquidation Process

Regulations.

1) Sale will be done as per the terms & conditions as may be decided by the Stakeholders’
Consultation Committee (SCC)/ Liquidator.

2) Sale will be done on “AS IS WHERE 1S”, “AS IS WHAT IS”, “WHATEVER THERE IS”
and “WITHOUT RECOURSE” basis.

3) ltis clarified that, this invitation purports to invite interested buyers and does not create
any kind of binding obligation on the part of the SCC or the Liquidator to effectuate the
sale. SCC / Liquidator of M/s. Alectrona Energy Private Limited reserves the right to
suspend / abandon / cancel / extend or modify process terms and / or reject or disqualify
any interested buyer/ offer at any stage of the sale process without assigning any reason
and without any liability.

4)The decision of the SCC / Liquidator shall be final and binding on any sale related
matters.

5) Interested buyers can submit their offers via post / courier at the above given address of]
the Liquidator.

6) For any query related to sale, interested buyers may please contact the Liquidator by E-
mail @ —cirp.alectrona@gmail.com.

7) This offer of sale shall be valid until — 31.8.2024 or modified / extended by SCC /|

Liquidator. Sd/-
Radhakrishnan Dharmarajan
Place: Chennai Liquidator

Date: 17.7.2024 Reg. No. IBBI/IPA-001/IP-P00508/2017-2018/10909

E-mail: cirp.alectrona@gmail.com

@ | TATA CAPITAL HOUSING FINANCE LIMITED g 1377\ ]]

Contact Address: 11th Floor, Tower A, Peninsula Business Park, Ganpat Rao
TATA Kadam Marg, Lower Parel, Mumbai 400 013 Contact No. (022) 66069383. NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised Officer of Tata Capital Housing Finance Limited (TCHFL) under the Act
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Rules already issued detailed Demand
Notice dated below under Section 13(2) of the Act, calling upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singular-
ly or together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed hereunder, to pay the amount mentioned
in the respective Demand Notice, within 60 days from the date of the respective Notice, as per details given below. Copies
of the said Notices are served by Registered Post A.D. and are available with the undersigned, and the said
Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the respective copy from the undersigned

on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal Heir(s)/Legal
Representative(s) to pay to TCHFL, within 60 days from the date of the respective Notice/s, the amount indicated herein
below against their respective names, together with further interest as detailed below from the respective dates mentioned
below in column (d) till the date of payment and / or realisation, read with the loan agreement and other documents/writ-
ings, if any, executed by the said Obligor(s). As security for due repayment of the loan, the following Secured Asset(s) have
been mortgaged to TCHFL by the said Obligor(s) respectively.

SARFAESI ACT AND RULES MADE THEREUNDER.

Authorized Officer
For Reliance Asset Reconstruction Co. Ltd.,

Place: Chennai

Date: 17.07.2024

SALE NOTICE
COMPANIES ACT 2013, uls. 271 & 272(2)

M/s. VIDUR HOSPITALITY PVT. LTD.
(UNDER LIQUIDATION)

CIN - U55100TN2008PTC069985
Regd. Office : G-1, SSR Building, Block I, No.30, Arunachalam Road,
Saligramam, Chennai - 600093, Tamil Nadu.

The Asset of Vidur Hospitality Private Limited (Under Liquidation) forming
part of Liquidation Estate is offered for Sale by the Liquidator appointed by
the Hon'ble NCLT, Chennai Bench Order No. : CP/CA/92(CHE)/2023 dt
07.03.2024, at Chennai on “AS IS WHERE IS BASIS”. The Sale will be
conducted by way of an E-auction platform https://bankauctions.in, (with
unlimited extension of 10 minutes each).

Asset | Manner| Date & Time | Date & Time| Reserve | EMD | Incremental
Description | of Sale |of Inspection| of E-auction| Price | Amount | Bid Amount

RESIDENTIAL | ASIS From Tth August, | 54.65 35 <1 Lakh
FLATAt | WHERE | 18thJuly to | 2024 Lakhs | Lakhs
FlatNo. G-1,SSR | IS BASIS|  24hJuly, | Thursday

Building, Block | 2024 between
No. 30, between 11:30 am
Arunachalam Road, 11 am and
Saligramam, and 12:30 pm
Chennai - 600093, 4pm*

Terms and Conditions :

1. The E-auction will be conducted on “As is where is”, “As is what is”, “Whatever
there is basis” and “No recourse basis” only through e-auction.

2. The EMD amount can be deposited either by RTGS/NEFT in to the Bank
Account or by Demand Draft from a Nationalized Bank favoring “VIDUR
HOSPITALITY PRIVATE LIMITED UNDER LIQUIDATION”. The details of Bank
accountand IFSC Code are givenin the Tender Document.

4. The Assets can be inspected from 18th July, 2024 to 24th July, 2024 between
11amand4pm*

3. The Bid shall be submitted through online mode only in the format prescribed.

4. The Last date and time of submission of EMD and Tender Documents is
30.07.2024

5. For detailed terms and conditions of E-auction Sale, please refer the TENDER
DOCUMENT/PROCESS MEMORANDUM available on “https://bankauctions.in”
or email to the Liquidator at vidur.liquidation@gmail.com for e-auction process
details contact Mr. M. Dinesh at dinesh@bankauctions.in.

6. The Liquidator has the right to add, modify or cancel any terms and conditions in
the E-auction process document and to extend or shorten any time limit specified
in the said document. He has the right to accept or reject any of the Bids without

giving any reason whatsoever. Dr. S.R. SHRIRAAM SHEKHER
Liquidator

VIDUR HOSPITALITY PVT. LTD. (Under Liquidation)

vidur.liquidation@gmail.com

R.No: IBBI/IPA-003/IP-N000144/2017-18/11598

Place : Chennai 11, Prayag Apartments, 8-15, Gandhi Nagar
Date :17.07.2024 First Main Road,Adyar, Chennai — 600 020.

* Note : With Prior Appointment - Contact : Mr. Senthil Kumar - 98847 99292

Sr. Loan Name of Obligor(s)/Legal Total Outstanding Dues |Date of Demand Notice
No Account No. Heir(s)/Legal Representative(s) | (Rs.) as on below date* and date of NPA
Rs. 1,40,15,575/- (Rupees One
9600601,9603192 | MRS.SANGEETHA K (Borrower) Crore Forty Lakh Fifteen 11.07.2024
4. | 9602531, 9602008, & Thousand Five Hundred and and
9602440, 9601661 Mr. E KUMAR (CO-Borrower) Seventy Five Only) As on 08.07.2024
11-07-2024
Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: ITEM NO:- I: SCHEDULE -A: All that

piece and parcel of the land measuring 880 sq,ft, Comprised in S..No.267, Virugambakkam Village and bearing at Plot No.322,
39th street, 8th Sector, K.K.Nagar, Chennai-600 078, together with the first floor, and Second Floor premises and total bound-
ed on the Bounded as follows: North by: Plot No.315, South by: 30 feet Road,, East by: Plot No.321, West by: Plot No323,
SCHEDULE -A All that piece and parcel of Vacant House in Site bearing Plot n0.322 in 39 Street, 8th Sector, K.K.Nagar,
Chennai District, Measuring 880 S, ft, being as follows, North By — Plot No.315, South By - 30 Feet Road, East By - Plot
No.321, West By - Plot No.323, And more particularly Measuring :East to West on the Northern Side:- 22 Feet 0 Inches,
On the Southern Side - 22 Feet 0 Inches, North to South on the Eastern Side :- 40 Feet 0 Inches, On the Western Side — 40
Feet 0 Inches, In all total Measuring an extent of 880 Sa,ft, and comprised in S.n0.267 Situate within the registration District
of Chennai South and Sub Registration District of Joint Sub- Registrar -II, Virugambakkam, SCHEDULE - B: The entire First
Floor and Second Floor and 2/3 of 880 Sq,ft,(ie 586.6 Sq,ft) undivided Share of land, open terrace of the building to be
enjoyed. ITEM NO:- II: Al that piece and parcel of land and building situated in the sanctioned plan of Chennai Urban
Development Project — I, bearing Plot No.3/490 , (Block No.3, Plot No.490), LIG - |, Type J J Nager East, Mogappair, Chennai
- 600037 Comprised in Survey No:309 part of morgappair village, Ambattur Taluk, Thiruvallur District, Measuring 800 Saft,
together with building erected thereon with all electricity connection, drainage and water connections etc, and the land being
bounded on the: North By:- 16 Feet Road, East By:- Plot N0.489, South By:- Plot No. 500 & 501, West By:- Plot No. 491,
Situated in the Registration District of North Chennai and Sub District of Konnur

Mr A Abdulkareem (Borrower)| Rs. 1482757/- (Rupees Fourteen Lakh | 11.07.2024
ngnllﬁ%‘goﬂ%%%%%?ﬂe:é & Mrs Shadbegum A Eighty Two Thousand Seven Hundred and
(Co-Borrower) Fifty Seven Only) As on 10-07-2024 | 08.07.2024

2.

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: SCHEDULE "A": All that piece and
parcel of land measuring an extent of Ac.0.64 Cents, comprised in Survey No.109/2, measuring an extent of Ac.0.22 cents
comprised in Survey No.109/3A1A, measuring an extent of Ac.0.85 % cents out of Ac.0.94 cents, comprised in
S.No.109/3A1B and 109/3A2, measuring an extent of Ac.0.28 cents comprised in S.No.109/3B, in totally extent of Ac.1.99
% cents, situated in old No.84, New No.96 Puduchery Village, Sriperumbadur Taluk, Kancheepuram District. SCHEDULE
"B": (Property hereby Conveyed) All that piece and parcel of vacant land house site, bearing Plot No.2H, measuring an
extent of 450 Sq.ft, comprised in old Survey Nos.109/2 Patta No.151, as per Patta Sub-Division Survey
Nos.109/2A1A1A1A1A, in the layout name “JERUSALEM NAGAR” approved by D.T.C.P No.280®/2018, and file no.TNR-
ERA/7133/2019, TN/01/Layout/0238/2019, dated 26.12.2018) situated in No.84 Puducherry Village, Sriperumbadur Taluk,
Now Kundrathur Taluk, Kancheepuram District. Bounded on the: North by - Vacant Land, South by -Plot no.3H, East by
— Plot No.4G pt and 5G, West by- 20 feet Road, Measuring: East to west on the Northern side - 30 ft, East to West on the
Southern side - 30 ft, North to South on the Eastern side - 15 ft, North to South on the Western side - 15 ft, The above prop-
erty is situate within the limits of Kundrathur Panchayat Union and within the Registration District of Chennai South and Sub-
Registration District Padappai

MR P KOILRAJ THILAGER |Rs. 9,88,333 (Rupees Nine Lakh Eighty| 11.07.2024
TCHHL0404000100098932 | (5 o\yer) & Mrs MERLIN- | Eight Thousand Three Hundred and and

3.
TCHIN0404000100100259 | 5g\ yARANI S (Co-Borrower) | _ Thirty Three Only) As on 11.07.2024 | 08.07.2024

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: All that piece and parcel of the prop-
erty (vacant land) bearing Plot No.13 & 23, Rajesh Nagar, Nemilicherry Village, Avadi Taluk, Thiruvallur District comprised In
S.No.66/2-B, Patta Nos.2560 & 2561 as per Patta New Sub-division S.N0.66/9 and 66/10 middle portion measuring 873
Sq.ft., and the land bounded on the: North by: Remaining portion of Plot No.13, South by: Remaining portion of Plot No.23,
East by 16 Feet Wide Road : West by: S.No.59, FOR PLOT NO.13 (SOUTHERN PORTION) MEASURING: East on West
on the Northern Side : 26 Feet, East on West on the Southern Side : 26.6 Feet, North on South on the Eastern Side : 15.9
Feet, North on South on the Western Side : 14.9 Feet, FOR PLOT NO.23 (NORTHERN PORTION) MEASURING: East on
West on the Northern Side : 26.6 Feet, East on West on the Southern Side : 26 Feet, North on South on the Eastern Side
18 Feet, North on South on the Western Side :18 Feet, situated within the Sub Registration District of Avadi and the
Registration District of Chennai

4.

TCHHL0404000100207073
TCHHF0404000100213943
TCHIN0404000100214732

MR SYED MOHAMMED AL,
(Borrower) & MRS.YASMIN
BEGAUM (Co-Borrower)

Rs. 74,72,056/- (Rupees Seventy | 11.07.2024
Four Lakh Seventy Two Thousand and
Fifty Six Only)As on 06.07.2024 | 04.07.2024

Description of the Secured Assets/immovable Properties/ Mortgaged Properties: Schedule-A:All that piece and parcel of
Vacant land situated at Thiruvallur District, Poonamallee Taluk(formerly Ambattur Taluk), Vanagaram Village, Comprised in
S.No.65/2A, measuring an extent of Acre 0.13 cents in S.N0.66/1 measuring an extent of Acre 0.30 cents and in S.No.66/2
measuring an extent of Acre 0.35 Cents admeasuring an extent of Acre 0.78 cents and bounded on the: North by: Maduravoyal-
Tambaram bye Pass Road Service road, South by: S.No.104, East by: S.No.68 & 66/3, West by: S.n0.61 & 62, And situated
within the Registration District of Chennai South and Sub-Registration District of Chennai South-Joint-I. Schedule-B: 625 Sq.ft.
of undivided share of land out of Schedule A property together with a Residential Flat No.F12 in the First Floor in Block-C, hav-
ing a super built up area of 1107 Sq.ft.,(Inclusive of common area) along with an exclusive car parking marked as No.F12 in the
stilt floor of the apartment building named as “JOY FOZAN" With all easement rights and Pathway.

TCHHL0490000100189685, | MRS KAVITHA RAJAGOPAL | Rs.5331082/- (Rupees Fifty Three Lakh | 10.07.2024
5 | TCHIN0490000100197019, | (Borrower) & MR. MAGESH R| Thirty Two Thousand and Eighty Two and
TCHIN0404000100266841 (Co-Borrower) Only) As on 06.07.2024 04.07.2024

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: Schedule-A: All that piece and parcel
of Vacant land bearing Plot No.3 regulation approved by CMDA bearing planning permit No.472/2029-20, D.Dis.No.2113/2018,
dated 08.08.2019, in “SAI POOJA AVENUE” situated at KUNDRATHUR VILLAGE, Kundrathur Taluk, Kancheepuram District,
Comprised in S.No.113/3A and 113/3B, Patta No.7951 as per Patta Survey No.115/3A3, measuring as extent of total 1242
Sq.ft(Total extent of 1254 Sq.ft and after deducting 25 Sq.ft in the remaining extent of 1242 Sq,ft land and bounded on the: North
by: 20 ft Road, South by: Plot No.3 Part, East by: Plot No.2, West by: 24 ft Road, Measuring on the : Norther side : 38 ft,
Southem side : 38 ft, Eastern side : 33 ft, Western side : 33 ft And the total measuring of 1242 Sq.ft (Total extent of 1254 Sq.ft
a after deducting 25 Sq.ft Splay in the remaining extent of 1242 Sq.ft land and the property situated within the Registration
District if South Chennai and Sub-Registration District of Kundrathur) Schedule-B: 615 Sq.ft. of undivided share of land out of
Schedule A property mentioned,

TCHHL0404000100161624 | Mr BALAJI D (Borrower) & | Rs. 15,12,566 /- (Rupees Fifteen Lakh | 10.07.2024
6 | TCHIN0404000100165534 |MRS. SIVAN HEMABHARATHI| Twelve Thousand Five Hundred and and
TCHIN0404000100242732 (Co-Borrower) Sixty Six Only) As on 15.05.2024 04.07.2024

Description of the Secured Assets/Immovable Properties/ Mortgaged Properties: SCHEDULE -A: All the piece and par-
cel of the property bearing Plot No.26 and 27, in the layout known as SRI VIJAYANAGAR, measuring an extent of 3100 Square
feet, comprised in S.N0.449 Part, Ayanambakkam Village, No objection issued by the Thiruverkkadu Union Panchayat vide
No.7/2003, dated 06.01.2003, within the limits of Ambattur Taluk, Presently, Poonamalle Taluk, Thiruvallur District, and bound-
ed on the: North by: Plot Nos.66 and 67, South by: Ayanambakkam Panchayat Road, East by: Plot No.25, West by: Plot
No.28, Measurement:: East West Northem side 40 ft, East West Southem side 40 ft, South North Eastern side 75 ft, South
North Western side 80 t, Measuring 3100 Sq.ft. and lying within the Sub-Registration District of north Chennai., SCHEDULE-
“B”, 434 Sq.ft UDS of land out of entire extent of Schedule -A property (3100 Sq.ft) together with residential Flat No.S-2, in the
Second Floor, of the storeyed built up area and car parking area (inclusive of common area) and all electrical fitting and fixtures
and EB connection together with all common rights title and interest in common pathway, passage, infrastructures, common
well, bore well, sewers drains.

*with further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated men-
tioned above, incidental expenses, costs, charges etc incurred till the date of payment and/or realization. If the said
Obligor(s) shall fail to make payment to TCHFL as aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the
said Obligor(s)/Legal Heir(s)/Legal Representative(s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid
Secured Asset(s)/Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of
TCHFL. Any person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall
be liable for imprisonment and/or penalty as provided under the Act.

Place: Chennai Sd/- Authorised Officer
Date: 17.07.2024 For Tata Capital Housing Finance Limited

Original Land / Property Document Lost

Salem District, Salem Circle, Panamarathupatty Post, Pallithofti Street, D.No.
2/51-1 Residin%at D.Radhakrishnan, S/0. Dharmaraj (Aadhar No. 2457 0662 1346)
Aged about 58 Years, was informed by them of Salem District, Salem Town, Pattai
Kovil, A.M.Road, Ramanadhan Complex, D.No. 239, D.R.Sivakumar, B.A.,B.L.,
working as a Advocate in hereby inform the public that the Original Purchase
Document Number belon?mg to My Client given by registration of purchase by
Dharmaraj & Vakaiyara af Salem East,Dada%ufuﬂl Sub Registrar office Salem

/2003 Date: 101.09.2003 Patta No.
212 Last On 04.07.2024 at 3.00 P.M. o Meet Family Relative my party carrying
original Documents from home in a the hand bag on the front of the bike
Tharamangalm To Kunjandiyur. While on this way, had left his Original Documents
with his hand bag someware near the Kunjandiur bus sto?. Again searched, looked,
and inquired about the neighborhood but could not find it. The above original
documents(3483/2003) by any one who if found please contact the Mobile No. 94434
23102 (or) thefollowing address.

.R.Sivakumar, B.A.,B.L., Advocate,
Door No. 239, Ramanadan Complex, A.M.Road, Pattai Kovil,
Salem D1, Tamilnadu - 636 001.

District. Original Purchase Document No. 348

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SAR ISPAT PRIVATE LIMITED

OPERATING INSTEEL INDUSTRY AT CHENNAI AND PUDUCHERRY
(Under sub regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor SAR ISPAT PRIVATE LIMITED
along with PAN & CIN / LLP No. PAN:AABCS5915L

CIN: U27101TN1998PTC102002
No.770, T H Road, Chennai, Tamil Nadu,
6000081

. | URL of website Not Available

. | Details of place where majority of fixed | Puducherry and Chennai

assets are located
5. | Installed capacity of main products / Furnace and Billet CCM Capacity 36000
services metric tones per annum and Rolling mill
capacity 50000 metric tones per annum
6. | Quantity and value of main products / | Nil

services sold in last financial year
7. | Number of employees / workmen Nil

8. | Further details including last available | All documents can be obtained by sending
financial statements (with schedules) | email at E-mail id: sarispat.cirp@gmail.com
of two years, lists of creditors are and capiyushj@gmail.com

available at URL:
9. | Eligibility for resolution applicants Can be obtained by sending email at E-mail ids:
under section 25(2)(h) of the Code is | sarispat.cirp@gmail.com and

available at URL: capiyushj@gmail.com

10.| Last date for receipt of expression 01st August 2024

of interest

11.| Date of issue of provisional list of
prospective resolution applicants
Last date for submission of objections | 10th August 2024
to provisional list
13.| Date of issue of final list of prospective | 14th August 2024
resolution applicants

14.| Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15, Last date for submission of
resolution plans

16.| Process email id to submit EOI

2. | Address of the registered office

alw

05th  August 2024

1

N

19th August 2024

18th September 2024

sarispat.cirp@gmail.com

Sd/-
Date :17/07/2024 Piyush Kisanlal Jani
Place: Chennai Resolution Professional
For SAR Ispat Private Limited

Reg No. IBBI/IPA-001/IP-P01439/2018-2019/12164

AFA Validity Date: 05/11/2024

Address: Om Ashray, New Laxminagar, Behind Mazar Ring Road, Gondia,

Maharashtra, 441614

EmaillD:capiyushj@gmail.com

ORAGADAM BRANCH
No.34/4B, Oragadam Koot Road,

U CO BAN K Oragadam Sriperumpudur,

{ )
n (AGovtofindiaUndertaking)] Chennai - 602105 Ph.: +91 9344301421
EMAIL:- oragad@ucobank.co.in
NOTICE U/S 13(4) OF SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Whereas The undersigned being the authorized officer of the UCO Bank
under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest {Act, 2002 (54 of 2002)} and in exercise of powers conferred
under section 13 (2) read with {Rule 3} of the Security Interest (Enforcement)
Rule, 2002 issued demand notice dated 02-05-2024 calling upon the borrower
Mrs.Jothi.D (W/o Late.Dillibabu) and Legal Heirs 1).Mrs.M.Anjalai(M/o Late.
Dillibabu), 2).Mrs.Jothi.D(Mng of D.Kishore Babu) & 3).Mrs.Jothi.D(Mng
of D.Tharaun Babu) to repay the amount mentioned in the notice being
Rs.6,19,835/- (Rupees Six lakh nineteen thousand eight hundred thirty five
only ) as on 30-04-2024 (interest calculated up to 30-04-2024) plus accrued and
unrealized interest within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of power conferred on him
under sub-section (4) of section 13 of act read with rule 8 of the Security Interest
(Enforcement) Rule, 2002 on this the 11th day of July of the year 2024.

The borrower in particular and the public in general is hereby cautioned not
to deal with the property and any dealing with the property will be subject to
the charge of the UCO Bank for an amount of Rs.6,19,835/- (Rupees Six lakh
nineteen thousand eight hundred thirty five only ) as on 30-04-2024 (interest
calculated up to 30-04-2024) plus accrued and unrealized interest.

The borrower’s attention is invited to provisions of sub-section (8) of Section
13 of the Act, in respect of time available, to redeem the secured assets.

Description of the Immovable Property

All that piece and parcel of Land and building in measuring an extent of 1372
Sq ft out of 9 cents and ground floor measuring 693 Sq.ft and first floor 693
Sa.ft comprised in survey no. 104/18 at Chennakuppam Village, Sriperumpudur
taluk in Kancheepuram District and comes under SRO Walajabad. The property
stands in the name of Mr. Dilli Babu. M registered via release deed Doc
No : 7320/2011 dt 22-11-2011 with SRO Walajabad. Boundaries: North by :
Vacant site owned by Selvaraj South by : Road, East by : Vacant site owned by
Ettiyappan, West by : Vacant site owned by Arumugham , Measuring: East to
West on the Northern side 25 ft, East to West on the Southern side 24 ft, North
to South on the Eastern side 56 ft, North to South on the western side 56 ft.

DATE: 11.07.2024 Authorized Officer
PLACE: Oragadam UCO Bank

¢» Indian Overseas Bank

CHIDAMBARAM BRANCH: 8 & 9, West Car Street,
Chidambaram-608001 Phone No: 04144-221535 & Email id: iob1354@iob.in

SUBSTITUTED SERVICE OF DEMAND NOTICE TO
BORROWERS /| MORTGAGORS /| GUARANTORS
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 (SARFAESI Act) read with Rule 3(1) of the Security
Interest (Enforcement) Rules, 2002 (Rules)
1. Whereas the undersigned being the Authorized Officer of Indian Overseas Bank under SARFAESI Act
and in exercise of powers conferred under Section 13(12) read with Rule 3, issued Demand Notice under
Section 13(2) of the said Act, calling upon the Borrowers / Mortgagor / Guarantor listed hereunder
(hereinafter referred to as the “said Borrowers”), to repay the amounts mentioned in the Notice, within 60
days from the date of receipt of Notice, as per details given below.
2. The said Notices have been returned undelivered by the postal authorities /have not been duly
acknowledged by the borrower / Mortgagor /Guarantor. Hence the Bank by way of abundant caution is
affecting this publication of the demand notice. The undersigned has, therefore, caused these Notices to
be pasted on the premises of the last known addresses of the said Borrowers / Mortgagor / Guarantor as
per the said Act. Copies of the said Notices are available with the undersigned and the said Borrowers/
Mortgagor / Guarantor, may, if they so desire, collect the said copies from the undersigned on any
working day during normal office hours.
3. Against the above background, Notice is hereby given, once again, to said Borrower / Mortgagor/
Guarantor to pay to Indian Overseas Bank, within 60 days from the date of publication of this Notice, the
amounts indicated/payable as given below under the loan & other documents. As security for due
repayment of the loan, the following assets have been mortgaged to Indian Overseas Bank by the
respective parties as below.

Name of the Borrower/Mortgagor: Mr.S.K.Vijayaraj, S/0.S.Krishnamoorthy,
Permanent/Communication Address: No.31, Siva Nagar, Ammapet,
Chidambaram, Cuddalore-608401 Guarantor: Mrs.R.Mahalakshmi,
W/o.Late.T.S.R.Ramani, Permanent/Communication Address: Flat No.D And E,
First Floor, Door No.33, Aarthi Apartments, Balaram Road, Adyar, Chennai, 600020;
Nature of Facility: CCCON-135402000000757 dated 12.02.2015; Limit:
% 94,00,000/-; Rate of Interest (including overdue interest) & rests : 15.40 %; Last
Interest Debit Date (Mandatory): 30.06.2024; Total dues* as on 01.07.2024:
366,41,478.47; NPA Date: 02.10.2022; Demand Notice Date: 01.07.2024
DESCRIPTION OF SECURED ASSET: Nature of Security: Mortgage.
Schedule-A: All that Part and Parcel of Vacant Plot of land bearing Plot No 3, New
Door No.21, Balaram Road, Adyar, Madras-600020. Comprised in T.S.No.55 part,
Block No.16 of No.11 Pallipattu Village, Adyar, Chennai layout No.83/67 dated
25.05.1967 (Layout sanctioned on 08.06.1968) bounded on the South by: 40 feet
Road, Balaram Road, the North by :S.No.16/4-A Vacant land, the East by : Plot No.2,
New Door No.22, the West by: Plot No.4A, New Door No.20 measuring East to west
on the Southern side 53 feet, East to west on the Northern side 56 feet, North to South
on the Eastern side 135 feet and North to South on the Western side 137 feet Total in
all 3 grounds 212 Sqft

Schedule-B: 2/28th undivided share in the Schedule ‘A’ property described in detail
above.

Schedule-C: All that Part and Parcel of Residential Flat bearing Nos.D and E in First
Floor, measuring 1050 Sqft in First Floor. Bounded on the North by : Flats F and G,
South by: Flats B and C, East by :Plot No.2 Door No.22 and West by : Plot No.4 Door
No.20 Property in the name of Mrs.R. Mahalakshmi

* payable with further interest at contractual rates/rests/other charges as agreed from the
date mentioned above till date of payment.

4. If the said borrower / guarantor / mortgagor fail to make payment to Indian Overseas Bank as
aforesaid, then Indian Overseas Bank shall proceed against the above secured assets under
Section 13(4) of the SARFAESI Act and Rule entirely at the risks, costs and consequences of the
said borrowers/ guarantor.

5. Further, the attention of borrower / guarantor / mortgagor is invited to provisions of Sub-section(8)
ofthe Section 13 of the Act, in respect of time available to them to redeem the secured assets.

6. The said Borrower / guarantor / mortgagor are prohibited under the SARFAESI Act sub-section (13)
of section 13 from transferring the secured assets, whether by way of sale, lease or otherwise without
the prior written consent of Indian Overseas Bank. Any person who contravenes or abets
contravention of the provisions of the Act or Rules shall be liable forimprisonment and/ or fine as given
under Section 29 of the Act.

Date: 01.07.2024, Place: Chidambaram Authorised Officer, Indian Overseas Bank

Our Earlier Demand Notice dated 12.10.2022 stands withdrawn.
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POPEES CARES LIMITED

(Formerly Known as Archana Software Limited)
"Land Marvel Nest', F-I 3, First Main Road,
Email: investors@popeescares.com | Website: www.popeescares.com
CIN: L17120TN1994PLC029226
Extract of Statement of Unaudited Financial Results for the Quarter Ended 30.06.2024

Indira Nagar, Adyar, Chennai-600 020.

Particulars

Total Income from operations (net)

Net Profit / (Loss) for the period (before Tax,
Exceptional and / or Extraordinary Items)

Net Profit / (Loss) for the period (before Tax and
after Exceptional and / or Exiraordinary Items)

Net Profit / (Loss) for the period (after Tax and
after Exceptional and / or Extracrdinary Items)
Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax)
and Other Comprehensive Income (after tax)]
Equity Share Capital

Earnings per Share (before extraordinary items

(of Rs.10/- each) for continued and discontinued
operations

Basic and Diluted

Notes:

Meeting held on 15th July, 2024

necessary.

Place : Chennai
Date :15.07.2024

1 The Statement ofthe Company has been prepared on a going concern basis
2 Above results were reviewed by Audit Committee and approved by the Board of Directors in their Board

3 Figures for the prior periods/years have been regrouped and/or classified wherever considered

4 Segmental Report for the quarter as per Ind AS-108 is not applicable.

By order of the Board

For Popees Cares Limited
Sd/- SHAJU THOMAS
Managing Director

DIN: 06412983
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IN THE COURT OF HON’BLE
SUBORDINATE JUDGE AT
TAMBARAM.

.LA.No. 1 of 2022.

Y

- in
0.5.No.288 of 2017.
Mrs.Pushpa & others.
.. Petitioners/Plaintiffs.
Versus.
T.V.Jayachandran & others.
.. Respondents/Defendants.

1. T.V.Jayachandran,

S/o Late Viswanatha Naidu,

Agaram Then Village,

Tambaram Taluk,

Chengalpattu District.

2. Mrs.Saroja Ammal,

W/o Mr.Murugesan,

No.171, Mappedu Village,

Tambaram Taluk,

Chengalpattu District.

3. A.R.Shahabudeen,

S/o A.M.A.Raheem,

No.33, | Street, Balaji Nagar,

Royapettah, Chennai-600 014.

R4. Mrs.SujathaJayakunarm

W/o Mr.Jayakumar,

No.30, Warren Road,

Mylapore, Chennai-600 004.

R5. 5. Mr.Pranavanathan,

S/o Mr.Vaidyanathan,

No.22, J.J.Ram Colony,

Selaiyur, Chennai-600 073.
Please take notice that in

the above [|.A.N0.1/2022 in

0.S.N0.288/2017 filed by the

Petitioners/Plaintiffs seeking

restoration of the Suit, the Hon’ble

Subordinate Judge, Subordinate

Court, Tambaram, was pleased

to order notice to you by RPAD

returnable by 31.07.2024.

Therefore make yourselves be

present before the said Court on

31.07.2024 at 10.30 a.m. either

in person or through your Pleader

duly instructed, failing which the

matter will be heard and decided

in your absence setting you

arte.
COUNSEL FOR PLAINTIFF
U.VASUDEVAN,
ADVACATE
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CAUTION NOTICE

Notice of caution is herewith published to the public at large with regard to the
house site bearing Old Door No.5, New Door No.11, Plot No.16-B, Lakshmi Street,
Alagappa Nagar, Kilpauk, Chennai - 600 010, land measuring an extent of 2 %
Grounds equivalent to 5400 Sq.ft., comprised in Part of Old Survey Numbers 158 and
159, Collector’s Certificate Numbers 5091, 5332 and 5757, part of Revised Survey
Numbers, 91/1, Present Revised Survey Number 91/110, Block No. 9, Egmore
Division, EgmareTaluk, Chennai the property was transferred in favour of Mr.R.Jagdish
and Mr.R.Ashok, vide Doc.N0.290/1989 dated 12.12.1989 vide registered Release
Deed. The said Release Deed was laminated with intention to protect the original
document. At any event the property is free from encumbrance and conveyance made
to the property so far without involving any fraud or unlawful negotiation.If any of the
public got grievance in the above laminated document has objection which may be
conveyed to their counsel hereunder within a period of 1 week in writing.
Mr.E.PARAMASIVAN, ADVOCATE
67, LAW CHAMBER, HIGH COURT BUILDINGS, CHENNAI - 600104
Mobile .9940792157.
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OMPRAKASH L 2, Vadivel Mudali St, AMBATTUR |30/09/2024
Venkatapuram, Ambattur, 11:00AM
Chennai -600 053 )
S THEERTHAMALAI AH2-AH4, 4th Ave, 1st Fir, [ ANNA NAGAR |30/09/2024
M MANIKHANDAN Shanthi Colony Main Road, 11:00AM
Chennai - 600040
GANESH R 82, 4th Avenue, Ashok ASHOKNAGAR[30/09/2024
Nagar, Chennai 600083 11:00AM
RUKMANI R Plot No.1072, D.N0.32, K K NAGAR |30/09/2024
TR S LADIES HOSTEL | Munusamy Salai, 11:00AM
SAMUNDEESWARI K K Nagar West, ‘Chennai
WILSON J 0ld No 31-New 136, Nelson| NELSON MAN [30/09/2024
Manickam Rd, Chennai ICKAM ROAD | 11:00AM
NAGOORMEERAN M 153, Thambu Chetty St g1 stf PARRYS  [30/09/2024
Floor), Parrys, Chennai- 11:00AM
AYAJURIESH G S 0ld No.77, New No. 36, PURASAI- |30/09/2024
MAHESWARI A Millers Road, Kilpauk, WAKKAM 11:00AM
RAVI B Chennai
UNIQUE CAPITAL 0ld Door No.25 Part, SALIGRAMAM [30/09/2024]
DEEDS FOR NEEDS New Door No.34 Part, 11:00AM
BALASUBRAMANIAN K g.?.R.Pankaqu Road,
BEST CONSULTANCY- aligramam village,
SERVICES Chennai-600093
V MUTHUVEL
M SATHYASEELAN
SRILAKSHMI NARAYANAN-
ENTERPRISES
VPA MEDIAS
DEVIPRIYA S
R PREETHI
A R HAASHINI
RAJEEV KUMAR V
JR PAINTER
YAMUNARANI R
J VIGNESH KUMAR
SMILEY ENTERPRISES
GLOBAL AGENCIES
BABU S
SATHISH BABU M
S RAMANATHAN
N SUBBIAH
AIRCON SERVICES
ASHOKUMAR J 9/71, 8th Avenue, VELACHERY [30/09/2024
MAHALAKSHMI V 7th Main Road, 11:00AM
LOGANATHAN K Dhandeeswar Nagar
BASKARAN K Extension, Velacherry,
REEFIT SOLUTIONS Chennai-600 042
POLAM SATISH
MOHAMED YOUSUF S
SREE CONSTRUCTION
BEULA J 170, Pammal Main Road, PAMMAL  |30/09/2024
Krishna Nagar, Chennai-75 11:00AM
SUMA KESAVAN NAIR  [1/181, Velachery Main Rd, | SEMBAKKAM [30/09/2024|
Santhosapuram, Chennai 73 11:00AM
HARINATH MANIKANDAN| 10 A & B Sona Towers, CHROMEPET |30/09/2024
ARUN SATHYAKUMAR M | Rajendra Prasad Road, 11:00AM
PETTHURAJ G Hasthinapuram, Chrompet
RAM PRABU M Chennai-600044
FATHIMA R 0ld No 6, New No 11, CHENGAL-  |30/09/2024
Doctor Varadharajan Street,| PATTU 11:00AM
Vedhachalam Nagar,
Chengalpattu-603001
LIFESAVER AMBULANCE- Sugan Complex No 128, | TAMBARAM |30/09/2024;
SERVICES ]aL i Road, 11:00AM
MOHAN D aram West,
SOUNDARARASU K Chennal 45
PARTHIBAN B
MANI C 0ld No:14/4,N.No:47, VIRGUMBAKKAM| 30/09/2024
RAMESH BABU K 1st Floor, Arcot Road, (PORUR) 11:00AM

Valsaravakkam, Chennai-87

THIRUPATHY K S No.14, Thlllai\?anga Nagar, [NANGANALLUR|30/09/2024

KRISHNAN T 26th Street anganallur, 11:00AM
Chennai-600061

ABDUL RAHMAN A L 246, Madipakkam Main Rd, | MADIPAKKAM [30/09/2024|
Madlpakkam Chennai-91 11:00AM

BIO EXCIPIENTS Plot No.5, Mohalivakkam MUGALI-  [30/09/2024]

MANIKANDAN T Road, Mangalakshmi Na ar|  VAKKAM 11:00AM
Madhanan apuram, Ch-125

MARUTHUPANDIYAN Plot No 21 Bay View Side, [KOTTIVAKKAM[30/09/2024|
1st Floor, 1/249, 11:00AM
ECR Komvakkam Chennai

JAYANTHI K 3676, Kakalur ByPass Road| TIRUVALLUR |30/09/2024

DINESH R Thiruvallur - 602001 11:00AM

V RANI

TSP STAR XEROX 48A, PH Rd, Kumananchavady | KATTUPAKKAM| 30/09/2024

SRI SABARI ENTERPRIS |Signal, Seeneerkuppam, 11:00AM

GAYATHRI A Near EVP Kalyana Mandapam,
Poonamalle, Kattupakkam-56

BABA BROTHERS 4,5 Vallalar Salai, Abirami  [PONDICHERRY|30/09/2024

KARTHICK P Plaza, Kamaraj Nagar, 11:00AM

BATMAVATHI 45Feet Road, Pondicherry

POORANI P No 13A, Nethaji Road, CUDDALORE (30/09/2024

SHYAMALADEVI A Manjakuppam, Cuddalore-1 11:00AM

YUVA LAKSHMI B 90/A&B, Dhuri am Main Rd,[KALLAKURICHI|30/09/2024

R MUTHUKKARUPPAIYA |Chennai Main 11:00AM

KANNAN (DECEASED) _[Kallakurichi - 606202

A2Z MOBILE- Raja Timbers Building, VILLUPURAM (30/09/2024|
3 d, 11:00AM

ACCESSORIES WORLD |30/132 K.K Roa
MADHU M Villupuram - 605602

No 258, Kachery Street,

MANIKANNAN R KATTUMANNAR| 30/09/2024

ASATHALI S Kattunanar Kovil, KOIL 11:00AM
Chidambaram
ABINAYA TRADERS 0Old No 57, New No 140,  [CHIDAMBARAM| 30/09/2024
ANNISUDEEN A East Car Street, 11:00AM
Chidambaram 608001,
Cuddalore District
ABDULAZEEM K No.166 A Junction Road, VIRUDHA-  [30/09/2024
Virudhachalam- 606001 CHALAM 11:00AM
R VIJAYASANKAR Ground Floor, South Vellore | VELLORE  [30/09/2024]
Town, R.W No.4, 11:00AM
Town Survey No 1441,
TPG Complex, Old No. 9810
New No.84, Arni Road,
Vellore-632001
CHANDRAVADHANAM R |4-7, Arjuna Mudali Street, | GUDIYATHAM [30/09/2024
Chunnambupet, Near Old 11:00AM

Bus Stand, Gudiyattam-2

61/282, Thiruvoodal Street,
Thiruvannamalai Town-1

A S RAJKUMAR THIRUVANNA-|30/09/2024
GURUNATHAN K MALAI 11:00AM

GMIIL: UTHHMTES SHHHMEUSSIGHQGBTETET 3 Fel (66T
MSHSBT AUMLEM&SSTTIEET, DTS S Bleviemeuss
QSHTMEHEHEETWLD, 30/09/2024 SIOTEMIT VVS SIHMES
PETUMSHGAIT SHHI&GTS Henears:eafley QFasGH), & Fsme
Blaemels QSTNGmMUW 2 LeTIQUITSES Q&S5 SI6IEM o Ter

2 MIFQTSenW GUPMHIGHEITLD.




